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Order 

2 	 dit. issue not:ice to the respondents 

to show cause withIn four weeks frou the dut 

of receipt of the notice as to why this 

olication should uot be allowed. ReqLslto 

are said to have been filed. Check and :sue. 

uestlonuf exorcise of jurisdiction is kent Qrmp 

to te t-iLen 0: at the time of hearing. 

Zq 	we have heard learned counsel for th c 

a. licant on the question of issuance of ir.terhn 

orders. We find no merit in the prayer ;hicl-, 

utands dismissed subject to the condition that 

the result of the application will juvern tie 

future service Leno fits of the d! 

Vice chuirinan. 

PeeLer 
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4.115.5.9C. 	 None appears for the applicant on repeated 

calls. The ca.3e is dismissed for default. 

Member (A) 

Memben (j) 


